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CENTRAL ADMINISTRATIVE TRIBUNAL. : GUWAHATI BENCH 

(CLAMo27O of 200$) 

DATE OF DECiSION 7i.1.,2006. 

] 

Smti Sabita Das Choudhury 

Ms.Manjuli Dev 

- VERSUS-

Union of India and ors. 

MrU.Das 
Addi C. G S. C. 

APPL ICAf'If 
ADVOCATEFOR THE 

APPLICANT(S) 

RESPONDENTS 

ADVOCATE FOR THE 

RESPONDENT(S) 

HONE BLE MR. K .V SACHIDANANDAN, VICE-CHAIRMAN 

Whether Reporters of local, papers may be allowed to 
see the judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair £°PY  of 
the judgment? 	 [Vt, 

& Whether the judgment is to he circulated to the 
other Benches? 

3udgment deUverd by .Hon'ble ViceChairman ) 

: 	

I' 



CENTRAL ADMINJSJRAT1VE  TifiBUNAL, GUWMIATI BENCH, 

Original Application No.270 of 06 

Date of order: This, the 7 1  Day of November, 2006. 

HON BLE MRKN.SACHIDANANDAN, VICE-ChAIRMAN 

Smti Sahita Das(Choudhury), 
W/O Sri Sam iran Das, 
C/O.Sri Su hhro Chou d h ury,RJo.Urmiia Bh awan 
jail Road (Near Prom odini Corn plex). 
Shillong-793001 
Meghalaya. 

Applicant. 

By Advocates Ms. Manjuil Dev, Ms. P. Dev, Ms .L Talukdar.  

-Versus- 

1. 'The union of India, Through 
Secretary to the Government of India, 
MinIstry of Fin an Ce, New Delhi. 

I The Accountant General(A&E) 
Assarn, Maidamgaon, Beltola, 
Guwahati. 

3. The Deputy Accountant Genera), 
(AdminIstration), The offic.e of the Accountant General 
(A &E)., Assarn, Maidamgaon 
Beltola, Guwahati-29. 

Respondents. 

By Advocate 	 c. 

OJDER (OJAL) 

K.V .SACHIDANANDAN, VC: 

The applicant is a wife of Shri Samfran Dos who was 

working under the respondents. According to the applicant, her 

husband is missing since 10.12.997. The applicant lodged an FIR 

against her husband which was registered as All Women 

P.S.CaseNo,2911997 (C, R Case No.376611997) Under Section-498 

LP.0 on 1009.1997. The Officer-in-Charge, All Women Police 

Station, Panbazar, Guwahati issued a Certificate (Anne,xure 8) dated 

- 	 2.12.2004 certifying which is reproduced below:- 
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"Officer-In-Charge 
All Women Police Station, 
Pan hazer, Guwabati 

TO WHOM IT MAY CONCERN." 

This is to certify that Sri Samii-an Des, 
son of Late Rabindra Neth Das,1husband of 
SmtI Sabita Des (Choudhury) is involved in All 
Women P. S Case No.29/97(G, R. Case 
No.3768/97)U/S 498A IPC. His whereabout is 
not known since 10997 and could not he 
traced out. As such the aforesaid case has 
been charge sheeted on 11.12.97 against 
Sam Iran Das showing him absconder. 

Officer-in-Charge 
AU Women P. S. City, Ghy" 

2. 	1 have heard Ms. Manjuli Dev learned counsel for the 

applicant and M%.4 	C.G,SC. for the respondents. 

The counsel for the applicant has mentioned Swamy's -Pension 

Compilation and Group Insurance Schemes (Annexure 10) that "if an 

employee is missing and his whereabouts are not known, his family 

can he paid the retirement benefits." The applicant has made several 

representations dated 6.8.98 (Annexure 3), 2642000 (A. nexure 6). 

But the respondents have not responded, Being aggrieved, the 

applicant has filed this O.A. seeking the following main reiiefs- 

"8.1 	That the Hon'bie Tribunal be pleased 
to direct or command the Respondents to 
ImmedIately pay the applicant all retirement 
benefits including pension etc. due to her on 
account of she being the wife of a missing 
Government employee. 

82 	That the Hon'bie Tribunal be pleased 
to direct the respondents to appoint the 
applicant in any suitable posts on 
compassionate ground as being the 
dependent of a missing Government 
employee. 
83. 	Any other reliefs or reliefs to which 
the applicant is entitled to as the Hon'ble 
Tribunal may deem fit and proper. 
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3. 	Ms.TLDac learned Add!. C.G.S.C. for the respondents has 

submitted that the applicant has prayed. for two reliefs. One is 

Pensionary benefits and another is for compassionate appointmeit. 

Therefore, this 0. A. will not stand. The counsel for the applicant has 

submitted that she will he satisfied if the direction is given to the 

respondents to consider to pay the retirement and pensionary 

benefits. The counsel for the respondents has submitted that if that 

will suffice for the interest ofjustice, she has no objection. 
Iv 

This court, therefore, directs the 2 d  respondent and/anY other 

competent authority to consider her representation within a time 

frame of three months from the date of receipt of the copy this order. 

The applicant is also directed to sent the copies of the 

representation, as well as the copy of this OA. to the competent 

aithority within 10 days from to-day. 

The O.A. is accordingly, disposed of. There will he no 

order as to costs. 

(LV.SACHIDANANDAN) 
VICE-CHAIRMAN 

LM 
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IN THE CENTRAL AD1INISTRATIVE TRIBUNAL 
GUWAHATI BENCH :2 GUWAHAT1 

[An application U/s. 19 of the CentralAdrninistrative 
Tribunal Act, 19851 

ORIGINAL APPLICATION NO. /2006 

SRIMATI. SABITA DAS (CIIOUDIHJRY). 
---i-  APPLICANT. 

-Versus-, 

THE UNION OF INDIA AND OTIJERS. 
RESPONDENTS. 

INDEX 

SL. NO PARTICULARS PAGE NUMBER 

• 	1 APPLICATION 
- fl 

ANNEXURE - I 

3 ANNEXURE - 2 13 
4 ANNEXURE - 	:3 j2 

5 ANN EXU RE - 4 15 • 

6 ANNEXURE S 

7 ANNEXURE - 6 

8 	• • 	 ANNEXURE - 7 

• 	9 ANNEXURE - 8 

10 ANNEXURE - 9 • 

11 ANNEXURE - 10 	• 

• 

FILED BY: 
bew 

FOR OFFICE USE: • • 

A flVCiCATf 

Siqnature. 
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IN THE CENTRAL ADMINISTRATIVETRIBUNAL 
GUWAHATI BENCH, GUWAIIATI 

[An application li/s. 19 of the Central Administrative 

Tribunal Act., 19851 

Original Application No. 2. -t /2006 

SMTI. SABITA DAS (CHOUDHURY) 

APPLICANT. 
-Versu- 

THE UNION OF INDIA AND OTHERS. 

RESPONDENTS. 

LIST OF DATES 

SI Dates Particulars Paras Annexure Page 

No No. 

1 21111/96 The marriage between the 

applicant and Sri. Samiran Das 4.2 

was solemnisèd 

2 10/9/97 The applicant lodged an HR 

against her husband which was 

registered as All Women P.S. 4.3 

Case No. 29/97 (G.R. Case No. 

3766/97) U/s. 498 (A) IPC. 

3 10/9/97 The husband of the appt 

missing since 10/9/97 tiff date. 

4 11/9/97 The statement of the. applicant 

U/s. 164 Cr.P.C. was recorded by 

the learned Sessions Court and 

the aforesaid case was charge- 4.4 

sheeted on 11/12/97 against the 

husband of the applicant showing 

him as absconder 



I Dates Particulars 
Paras 

Page 
Annexure 

rNio No. 

 3113/98 The applicant made a 

representation before the 

authority that she has no soice 
4.5 1 	1 

of income for her sutenance and 

prayed for doing needful for her 

survival 

6 	617/98 The Respondent No. 3 vide his 

letter asked her to furnish the 

dateonwhichtheFlRwas 45 2 

lodged, the nature of complaint 

and Police Report 

7 	6/8198 Applicant in her representation 

furnished all the requirement/ 46 3 

information as sought for 

8 	14/7/99 The Applicant agari in her 

• representation prayed for 

• payment of all retirement 4.6 4 
benefits to her and for her ,  

• appointment on compassionate 

ground  

9 	7/4/2000 The Respondent authorities in 

spite of receipt of the Police 

Report stating her hsband 

missing sInce 1017197 and could 

not be traced out, asked the 

applicant whether there is any 

• news from her side .abàut the 

whereabouts of her husband. 

10 	26/4/2000 Applicant In her representation 

and informed that she has no 

5/912000 knowledge about the 
whereabouts of her• husband and 

prayed for compassionate 

appointment.  



SI Dates Particulars Page 
Par as Annexure 

No No. 

11 26/8/2004 The Respondent No. 3 vide their 

letter again asked the applicant 

to obtain a Police Report that her 4.8 7 1 
husband is missing and has not 

been traced out. 

12 2/12/2004 The Officer-in-Charge, All Women 

P.S. Panbazar, Guwahati issued a 

certificate certifying that the 

wheréabout of the husband of 49 8 

the petitioner is not known since 

10/9/97 and could not be traced 

out. 

13 6/12/2004 The Applicant again made a 

representation praying inter-alia 

for her compassionate 
4.9 9 

appointment and. for giving her 

pensionary benefits due and 

• admissible to her. 

14 The copy of the relevant page of 

Swamy's Handbook 1999 

regarding payment of retirement 4.10 10 114-0  
benefits to the family of the M 
missing employee 
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IN THECENTRAL ADMINISTRATIVE TRIBUNAL I 

GUWAHATIBENCH,GUWAIIATI 

[An application U/s. 19 Of the Central Administrat.ive 

Tribunal Act., 19851 

Oriina1 Application No. 	/2006. 

IN THE MATTER oF: 
SMTI. SABITA DAS (CHOUDHURY), 

yb. Sri. Samiran Das, 

do. Sri. Subhro Choudhury, 

Rio. Urtuila Bhawan, 
• 	 Jail Road (Near Promodini 

Complex), 

Shillong - 793001, Meghalaya. 

APPLICANT. 

- Versus- 

TEE UNION OF INDIA, 

Through - 

THE SECRETARY to the Government 

of India,. Ministry of Finance, 

New Delhi. 

THE ACCOUNTANT GENERAL (A&E) 
Assam, Maidamgaon, BeltóTh, 

Guwahati 	29. 

THE DEPUTY ACCOUNTANT GENERAL 
(Administration), The Office 

of the Accountant General 
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(A&E, Assam, Maidamgaon, 

Beltola, Guwahati - 29. 

• 	 --•-- RESPONDENTS. 	s 

DETAILS OF APPLICATION 

PARTICULARS OF ORDER AGAINST WHICH THIS 

APPLICATION- 

This application is preferred against the 

inaction of the Respondents in not payment the 

applicant all retirement benefits including 

pension etc, due to her on account of she being 

the wife of a missing Government employee and. 

also for not appointing her in any suitable post 

on compensation ground as. being the dependent of 

a missing employee. 

JURISDICTION OF THE TRIBUNAL - 

	

• 	The applicant declares thatthe subject 

	

matter 	of 	the • application 	is 	within 	the 

jurisdiction of this 1-ion'ble Tribunal. 

LIMITATION - 

The applicant further declares that the 

application is within the limitation prescribed 

Under Section - 21 of the Administrative Tribunal 

Act, 1965. 

FACTS OF THE CASE - 

4.1) 	That the applicant is a citizen of India 

and a permanent resident of the aforesaid place 

• 	• 	 Contd... 
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and 	as 	such 	is 	entitled 	to 	the 	rights, 

• privileges 	and 	protection 	as 	guaranteed 	under 

• the Constitution of India and otherlaws of the 
country. tf 

4.2' That the marriage betwen 	the 	applicant 

and 	Sri. 	Samiran 	Das 	was 	solemnised 	on - 

2111111996. 	The 	husband 	of 	the 	applicant 	was 

• worlcing 	as 	a' Clerk 	cum 	Typist 	(CJT) 	under 	the 

• Accountant General' (A&E), 	Assam. 

4.3) That 	as 	the 	applicant was 	tortured 	both 

mentally 	and 	physically 	by 	her 	husband 	after 
• about 	a' month 	of. their marriage 	for dowry; 	the 

petitioner 	lodged 	a 	FIR 	against 	her 	husband 

) 

which was 	registered as All Women P.S. 	Case 	No. 

29/199.7.G.R. 	Case 	No. 	376611997) 	Under 	Section 

. )c 98(A.I.P.C.on10/09/1997* 
4.4) That 	thereafter 	the 	Police 	searched 	for 

• the 	husband of the 	applicant but hieb i.s missing 

since 	10/09/1997 	and 	could 	n'ot 	be. traced 	out 

till date. 	The statement of the 	applicant Under 

Section 	- 	164 	Cr.P.C.. 	was 	recorded 	on 

11/09/1997 	by 	the 	learned 	Sessions 	Court 	and 

the 	aforesaid 	case 	was 	charge 	sheeted 	on 

11,/12./1997 	against the 	husband 	of 	the 	applicant 

• showing him as absconder. 

4.5) That 	the 	applicant 	made 	a 	representation 

on 31/03/1998 	before 	the 	authority that she 	has 

no 	source 	of 	income, 	for 	her 	sustenance 	and 

• 

- 

prayed 	for 	doing 	needful 	for 	her 	survival. 	In 
- 	-' 	 -,- 

response, 	the 	Respondent 	No. 	3. 	vide 	letter 

dated: 	06/07/1998 'asked her to 	furnish 	the date 

Contd 
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on which the FIR waslodged, the nature of the 

complaint and Police report. 	. . 

The copy of the representa•tion. 
• 	. . 	Dated: .31/03/1998 and the letter 

Dated: 	06/07/1998 	of 	the tI 

	

• . 	. . 	Respondent No. .3 are annexed here 

	

• . 	. 	with and marked as ANNEXURE No. 1 

• 	 and 2 respectively. 	- 

	

4.6) 	That accordingly, vide representation 

Dated: 06108/1998, the applicant furnished all 

the requirement./information as sought for. As 

nothing. was . done, the applicant sends a 

reminder on 0911011998. The applicant funished 

the copy of the Police report as sought for 

vide letter dated: 2310311999 and vide 

•  representation Dated: 14.107/1999 again sought 

for payment of all retirement benefits to her 

and for her appointment on compassionate ground 

as dependent of a missing Government, Employee. 

The 	copies 	of 	the representation 

Dated: 	06/08/1998 and 	14/07/1999 

are 	annexed 	herewith and 	marked 	as 

ANNEXURE - 3 AND 4 respectiviy. 

4.7) 	That 	the 	applicant 	states 	that, 	the 

Respondent 	authorities 	in 	spite of 	receipt 	of 

the 	Police 	Report 	stating 	that the 	husband 	of 

the 	applicant 	is 	missing 	since 10/0911997 	and 

could 	not 	be 	traced • out, 	asked the 	applicant 

whether 	there 	is 	any 	news 	from her 	side 	about 

the 	whereabouts 	of 	her 	husband vide 	letter 

Dated: 	07/0412000. 	Howevr, the 	applicant 

• 	. COntd... 
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informed 	she has 	no 	knowledge 	about 	the 

whereabout 	of her 	husband 	and 	prayed 	f o r 

compassionate appointment 	vide 	her 

• 	representation . 	 Dated: 	.2610412000 	and 

05/09/2000. 

The 	copy 	of 	the 	letter 	Dated: 

• 	 S  07/04/2000 	and 	the 	applicant's 

representation 	Da.ted: 	05/09(2000 

are 	annexed 	herewith 	and marked 	as 

ANNEXURE - 5 AND6 respectively. 

	

4.8) 	That the applicant states that, the 

• . Respondent No. 3 vide letter Dated:. 26.108/2004 

again asked the applicant to obtain a Police 

report that her husband is miszihg and has not 

been traced out, which is nothing but •a 

delaying tactió and harassment to the . poor 

petitioner. - 

The copy of the letter Dated: 

26/08/2004 is annexed herewith 

and marked, as ANNEXURE - 7. 

El 

	

4.9) 	That the Officer-in-charge, All women 

Police Station, Panbazar., Guwahati issued a 

Certificate Dated:. 02:112/2004 certifying that 

the whreabout of the husband of. the applicant 

is not known since 10/0911997 and could not be 

traced out. Enclosing the said certificate, the 

appliant again ,made a representation on 

06/1212004 praying -• inter-alia for her 

compassionate appointment and for giving her 

pensiônery benefits due and admissible to her. 
• 	 . 	 S 	 S 	 '. 	 Contd... 
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The copy of the Police Certificate 

Dated.: 02/12/2004 is annexed here. 

with and marked as ANNEXURE - 8. 
cf-p 

The copy of the representation 

Dated: 06/12/2004 of the petitioner 

is annexed herewith and marked as 

ANNEXURE - 9. 

4.10) 	That the .applicant states that, Swamy's- 

handbook - 1999 under, Chapter Quitting 

Service - other than Retirement, provides for 

payment of retirement benefits to the family of 

a missing employee who is. missing and his 

whereabouts are not known. For the said 

purpose, the family should have lodged a 

complaint with the Police Station concerned ana 

obtained a report that the employee has not 

been traced after all efforts had been made. 

The benefits payable in the first intance are 

• 	salary due, leave encashment due and the amount 

of G.P.F and after one year are death 

gr.atuities limited to the amount of retirement 

gratuity, family pension, at normal rate from 

the date of FIR and the Savings.. Fund under 

• 

	

	Group Tnsurance Scheme. In the instant case, 

the husband of the applicant was missing since 

• 10109.11997. FIR was lodged on 10.109.11997 and 

the applicant submitted Police report that her 

husbard.femployee has ,  not been traced after all 

efforts had been made since 10/09/1997; but the 

Respo.ndent authorities have not yet paid any of 

the retirement benefits to the applicant to 

ContrL. 
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which she is legally entitled which act is 2 
J 

absolutely illegal, arbitrary, and bad in law. 

The copy of the relevant page of 

Swamy's Handbook - 1999 regarding 

payment of retirement benefits to 

the family of the missing 

employee is annexed herewith and 

marked as ANNEXURE - 10. 

04.11) 	That the applicant state. that Swarny's 

h.andbook - 2004 under the Chapter 

"Reservations and Concession in Appointment" 

provides for compassionate appointment of a 

dependent family member of a missing Government 

employee after two y-ers from the date of 

missing but till date the Respondent 

• authorities have not appointed the applicant 

• despite fulfilment of all requirements which is 

illegal, arbitrary, and bad on law. 

4.12) 	That the applicant states that, she has no 

incônie to maintain herself and is staying with 

her brother who is presently facing acute 

financial hardships to maintain her after his 

marriage. 0 

5) GROUNDS FOR RELIEF WITH LEGAL PROVISION - 

5:1.) • . 	That the applicant submits that the act 

of the Respondent authorities delaying and 
• 	

. 0 depriving the applicant from her legitimate 

claim of getting due. retirement benefits and her 

Coitd.... 



• appointment on compassionate ground despite 

fulfilment of all requirements as provided under 

the law without any valid or cogent reason is 

not only in violation of the provisions of law, 

• . but is also in gross violation of the Principle 

of Natural ustice, equity, qood conscience, and 

administrative fairness. 

	

• 5.2) 	That the applicant submits that, there 

•  cannot be any impediments under the, law on the 

part of the Respondent authorities in denying 

the aforesaid benefits to the applicant and that 
having not done till date is not only illegal, 

arbitrary and bad in law,. but is also in gross 

violation of the mandate of Article - 14, 15, 

16, 19 and 21 of the Constitution of India. 

	

5.3) 	That the applidant submits that it is a 

fit case where this Hon.'ble Court may be pleased 

to interfere . into the matter in exercise of 

extra-ordinary jurisdiction vested under Article 

-. 226 of the Constitution of India and protect 

the interest of the petItiOner who is a poor 

helpless destitute lady. 

	

5.4) 	• 	That the Applicant demanded justice which 

is denied to her. 

61 DETAILS OF REMEDIES EXHAUSTED - 

The applicant states 'that she has no other 

alternative efficacious and speedy remedies than, 

to file this application. The applicant has 

submitted several • representations before- the 

Respondents but to no results. 	• 

Contd. 
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MATTERS NOT PREVIOUSLY FILED OR PENDING TN ANY 

OTHER COURT - 

The Applicant further, declare that she had 

not previously filed any application, Writ 

petitin, or suit regarding the matter in respect 

of which the application has been made, before any 

court or any other authority o.rany other branch 

of the Tribunal nor any such application, Writ 

Petition' or suit is pending before any of them. 

RELIEFS SOUGHT FOR - 

Under the facts and circumstances of the 

case, the applicant prays for the following relief - 

8.1) 	That the Hon'b Le Tribunal be pleased to 

direct or command the Respondents to immediately 

pay the applicant' all retirement benefits 

including pension etc due to her on account of 

she being the wife of a missing Government 

employee. 

8.2) 	That the 1-fon'ble Tribunal' be pleased to 

direct the Respondent's 

in any suitable posts on compassionate u ound as 
being , the dependent 

employee..  

8.3) 	Any other relief or reliefs to which' the 

applicant is entitled to as the Hon'ble Tribunal 

may deem fit and proper. 	. 

8.4) 	Costs of •he application. 

Con td 



S. 

- to -  

• 	 . 

INTERIM RELIEF PRAYED FOR - 
-ø 

• 	That the 1-!on'ble Tribunal.bepieaed to direct the 
• 	Respondents to pay provisional pension and other 

retirement benefits to. the applicant and further 

• to appoint her in 	any suitable posts 	on 

• compassionate ground thereby •enactina immediate 

financial assistance to the applicant who is a 

poor destitute lady till final disposal of the 

• application. 

THE APPLICATION HAS BEEN FILED THROUGH ADVOCATE 

bE-" 	• 

 

C) 

11)PARTICIJLARS OF THE I.P.O. - 

I.P.O. No. 

• 	Date of issue - 

Issued from - 	G.P.O. Guwahati. 

Payable at - 	G.P.O. Guwahati. 

12)DETAILS OF ENCLOSURES - 

As stated in the INDEX. 

Contd... 
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V K R I F I C AT ION 

I, Srimati. Sabita Des (Choudhury), W(o. Late. 

Samiran Des, acxed eboutL?years, Resident of Urmila 
Bhawan, Jail Road, Shillong, M.eghalaya, do hereby 

verify the statements made in. Para - 1 to 4 and 6 to 12 

are true to my kTl'owledg'e and those made in Pare. * 5. are 

true to my legal advice and I have not suppressed any 

material facts. 

And, I set my hand on this verifi'caion today 

the4'- day of 	2006 at Guwahati. 

Signature 

Cotd... 



/ 

T. 	 S 

The Accountant Genera] (.A&E) ,sam, 
G,awakatl. 

8ubi- Praier tubmittsd bi Smti. .Sabita 1 Da. 

X beg to lay the f.Uewtng few. linøe for favour of your 

cu&ideratian and favourable •rdera. 
That air., y kusbaid, hri Sarniran Das,a clerk of your 

office 1.s absconding from home since September,197. 

That Sir, prier to ks being abscoadad he made me out of 
hems by making pbysicalt.rttwe  and the. matter was duly reported 
to.pslice. 

That Sir, for his beinj absconded, I have so other alter-

lative but to take shelter in my brothers' house as unwelcorne 
/ 

guest for my survival. 	- 

Sir, under the circumstances I beg most fervantly to your 

benign self (or causing d.iajthe aeedtu, caisidering my pitiable 

• condition, so that I may survive i.tb dignity. 

ated 8hill.ng c- 	 S • 

	 S. 	
Xeurs faithfully, 

Ck 
the 31st Irchf1998. 

1' 

(Sabita Das) 

C/a. Shri Subbro Ck.udhury 

UrmilaBhavan Jail Jad, 
S 	Shiliong1. 

AA 

LM 



(A&) A8$1, MAIDAMGOAN, JELLT,  
1•• 	

M28 
777. 

N,.DAG (A)/Admn- X/C/SD,/93/66 	 Date.6..1'98 

U 

With reference to her representation dt. 31-3-98, 
Smti Sabita Das, W/O $hri 8aimirara Das, .c/'r stated that the 

case of absconding of her husband from home. was reported to 
the police. 	 ; 

Now, she is hereby a6ked to furnish the follong 

details urgently for taking necessary action at tu.s end :- 

1 	The date on which the .X.R *  was lodged, 

2.. 	Nature of complaint iódgeda 	C'- 

. 	 . 

- 3 0 . 	Progress report on actIon initiated;by the •  police etc. 

cN?0a9I<cc?e 
t)y,Accountaut General ( 

Srnti Sabita Das, 
• 	do. -Shri Subhro Choudhury, 	. 	•• 
• 	Dr.S.K. .Choudhury,: 	0 •• s 	•• 

• Urm.la Shavan, Jail Rod, • 	• 	 .- •. 	'• 
Shillong-1, Meghalaya, 



 

------ 

 

i~~ ,  

The Deputy Asootant Gerai. (Admn), 
Office of the A.G.(M), Assam, 
Mai&amgaon, Beltola, 
Giiahatie28, 

Sir, 
With reference to your office letter 	 DAG  

93/96 dt. 8.7.98 (delivered on 3.8-98) 9 ]. beg to furnish the following 
information as called for. 

The F.I.R. was lodged on 1-09.97. 
The F.I.R. was lodged with the AU Women Police Station, 

Panbazar, Giwahati, to the effect that my husband, Shri Saairan Das, 
C/T of the Office of the A.G.(A&E), 4saam, Guwahati, demanded dotiry 
of Ra. 20,000.00 whiGh could not be paid by  my brother and my husband 
took away all the ornaments given by *y brother at the time of s,r 
marriage and made me out of hose by making physical torture. 

When the F.I.R. was lodged, the Police 'initiated enquery in 
that regard and searched the residence of my husband at Beltola on 
•1-09-97 but could not trace him there and we were told that he was 
absconding0 

Subsequently on 11-09-97  I was produced in the Session Court, 
Giwa-hati, where a requisite statement was a photo copy of 
which is enclosed for favour of your kind perwial. 

No further progress report of investigation has been intina 
tedtome. 

- 	 Th- 

DatedSbiUong 
The 6th August,98. 

Yours faithfully 

S. Sablta Das' 
(Choudhury) 
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From Mrs. Sabita Das,: 
14/0 Shri Samiran Das. 	 El 

0/0. Dr. S.K. Choudhury. 
'Urmila Bhavan, Jail oad. 

• 	Shiilong-1. 
Dated Shillong the 1+.7.99.. 

To 	
S 

The Deputy Accountant •General(A). 
Office.. of the Accountant Geeral(tA&), 

• 	Assam, Guwahati29. . 

Letter No. DAG(A) Adrnn-I/PC/SD/93/195, dated 233994 
5 . 	.• 

• 	Sir, 
I have the honour to file herewith a dopy.of the,.po1ice 

S 	report.o 	he case pertair4g to the disapLearane of my husband, 
in response to your letter under reference, for your kind infor 

S 	maton and necessary action0 	• 	 S  

May I also express here my hope that now my case will be 
settled expeditiously, andasa speolaicase,,I shaLL be given 
a suitable.appointmet..onccmpassonate ground.' 

: 'r1'•:'. 	Wihegardd 

- 	S 	 !ours faithfully, 

• 
	 (A. 

(1rs. abita Das). 

• 	
li 

i I 
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OCE OF Th CCOUNWT -EFNAL(A&E) âSSM, 
MIDkMAON,EELTOLA, UWAllkTI 781 O297 

• NO. DAG(APC/SD/93/0 1  1 	 r 	Apiil 2000 

TO 

.Smt. Sabita Das 
W/o .Shri Samiran Das 
Clo Dr; 5K. Choudhury 

• 	Urmila Bhavan, Jail Road 
• 	S}-IILLONG 793 001 

In response to this office letter No. t?AG(A)/PC/SD193/94 dated 27.1.2000 the officer-in.. 
charge All Women Police Station, Panbazar, Guwahati :Cily informed that her husband Shri 

•Samiran.Das could not be iraced. After completion of the investigation of C.S No. 24/97 dated 
•.11.12.97,was submitted showing him ABSCONDER. 

Now, the undersinned hereb'v asks the wife of Sri Samiran Das. whether there is any news on 

their side which may be informed to this office for taking necessary action at this end. 

An early reply is requested. 

( / ' 
• Deputy Accountant: General (Adi,n) 
• 	 LI 



'I  

Sitili Sa!;ilii Jhis(Clwiu1!:urj), 
Xlari S'i,utiru,a i)iss, 

(:4) I)r. 5./C. C/iondhsnrr, 
(Jrn.ilii ltbs pats, 
.11:4 !?iuid, 
SIiillorsp 793 (WI. 

'V 

1)1'! L I): - 

To 

The Accountant General (A&J?, 
ilSXlI!ti, unto/a, 

Sub/net: 	jun ii2yflhId 1!,!poinrnsr L( of In v Pi i .feon 
Comp (1__iotf (I(( .J.r(flhtI(A ,  

JI,i: o,,rubh' Sir, 

• 	 In continuation oJFn)' representation dated 2610412000 .cubmitted as a 
sequel to your ((JIcc letter bearing number DAG(71)/PC/SL)19310I da(ea' 01,'0i/2000 
I am to submit i/ic following few lines for your kind and sympathetic consideration. 

• 	 That Sir, with the clisappearancer  of my husband in 1997 / have 
nothing to fall back upon for soy sustenance. Ivioreover, I have also not been granted 
retirement gralitity and family pension. 

That Sir, I am presently staying with soy brother who himself is 
privately employed and with isis merger income it has become i'emy d(jIcuk for him 
to maintain me. 

111 vkw ()J the post/ion .'oolecl above I s/soil be groleJ;il J)'OI( /WulI.v 
look into the mailer j,ersonaily and aui'ange to appoint mile on Conspassionale ground 
to Ii(!e over I/se financial distress faced bY,  me. 

I shall memoiii ever g,alc/u/ for your this act of kindness. 

)'o uis faithJmuhir, 

ScAIJ 	CULt I ~Lu~  
(fr 

è-{ 
m-'4 co-• 	

('C/loud/s lit),) 





Officer-In-Charge 
All Women Police Station, 
Pañbazar, Guwahati. 

TO WHOM IT MAY CONCERN 

This is to certify that Sri Sarniran Das, son of Late Rabindra Nath 

Das, husband of Smti Sabita Das (Choudhury) is involved in All Women 

PS. Case No. 29/97 (G.R. Case No. 3766/97) U/S 498A IPC. His 

whereabout is not known since 10.9.97 and could not be traced out. As 

such the aforesaid case has been chargesheeted on 11.12.97 against 

Samiran Das showing him absconder. 

12 

0ffcerfl- 
AU vVomefl i 

Sd/- 	
City ; 

.000  

Vt 
- 

I - 
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To 
• 	The Deputy Acc 	 m ountant General (Adn.), 

• 	Office of the Accountant General (A&E), 
Assam, Maidamgaon, 
Beltola, Guwahati —29 

Sir, 

In inviting a reference to your letter No. DAG(A)/Admn-I/PC/SD/93/75 

• 	dated 26.08.2004 regarding submission of a report from the Police Station where the 

• 	F.I.R. was lodged in connection with the disappearance of Shti Saiiiran Das, C/T, I am to 

enclose herewith an attested copy of the police report as called for by you. 

• 	 Further, I would like to draw your kind attention to Swamy's Handbook 

2004 regarding compassionate' appointment of dependants of the missing employees• 

subject to the 'conditions outlined therein. 

That Sir, my case for compassionate appointment has not yet been 

considered in spite of my living on dire financial stress. 

I would, therefore, request your kindseif to give me an appointment on 

compassionate ground to save me from utter, ruins and also to grant me pensionery 

benefits due and admissible to me. 

Yours faithfully, 

• • 	Dated, Shillong the 6th  December, 2004 

My present' address:- 	 6/7i 	j1 
Sabita Das (Choudhury) • 	 I 

C/o—Narendra Chandra Dhar, 	SABITA DAS (CHOUDHURY) 

(Subhro Choudhury), 
• 	Jail Road (Near Promodini Complex), 

Shillong - 793 001 
F-v 	L (P V9 

H 



Central Government employees are often sent on 4eputation in public 
interest to Central Public Sector UndertakiflgS/Aut0nom0 Bodies or go on 
their own volition applying in response to advertisements and get 
perm.anelltlY absorbed there. Orders of permanent absorption have to be 
issued by the undertaking in consultation with the parent employer. 
Retrospcctive ab5rpti0n ia nct perzi:zible. •Nationa1iz Banks, Reserve - 
Bank of Indii, State Bank of IndiA and its subsidiary banks, LIC, GIC of 
India and its four subsidiaries viz., National Insurance Company Ltd., New 
India Assurance Company Ltd., Oriental Insurance Company Ltd., and 
United India Insurance Company Ltd., are treated as 'Central Autonomous 
Bodies'. 

I. Deemed Retirelflent! 	trn.Wth an employee is deemed to 

have retired/resigned from service from the date of such absorption. For 
service in the Government they would be eligible for the appropriate Service 
Gratuity/Pension and -  Retirement Gratuity or terminal benefits admissible 
under relevant rules. - 
- 	2 Retirement beneflts.—Pro rata monthly pension and retirmet 
gratuity on the basis of qualifying service up to the date of permanent 
absorption will be admissible. 

.—JS entitled to commutation not 3. ComInutatiOi of pension  
exceeding 40% of his pension without medical examination if application is 

of rrmanent absorption. The 

Half Pay Leave.— Half pay leave will stand forfeited. 

Transfer Of PFBalances._lnjeSpeCt of an employee opting for 
service with any of the bodies mentioned above the amOunt of subscription 
(including Government contribution in case he is a subscriber to CPF) 

ding to his - credit in the PF account will be together with interest thereon stan  
disposed of in the following manner:— 

Refunded to him 	... 	
... 

If the enterprise does not operate a 

Transferred to the new PF Account 

Pl-  or me rr of we cujJ.' 

does riot accept such balances. 
If the enterprise agrees for the 
transfer of the balance. 	- 

Family Pension.— On permanent absorption (except of those with 
less than ten years' qualifying service), benefit of family pension under CCS 
(Pension) Rules is admissible, if no family pension scheme exists in the 
organization or if the employee is not eligible unde: their Scheme or on his' 
request if he is specifically exempted by the Central Provident Fun4. 
Commissioner from the coverage of family pension scheme of the 
organization. The family pensiQn will be based on the pay drawn at the time 
of absorption. 

Mlsc2llaxleous.— (1) Pro rata retirement benefits are applicable on 
'ermanent absorption in Public Sector Undertak s/Autonomous Bodies 
also under - State GovetnththltS' and Union Tecritories' controi.—See - 

Subject No. 8. 
(2) In respect of Joint Sector Undertakings, these benefits are also 

admissible on absorption if it is wholly under the joint control of Central 
Government and State Government(s)/Union Territory or under the joint 
control of two or more State Governments/Union Territories and not under 
one Governn1eI1t and a private/foreign hody—AppeidiX-12. 

6. Missing employees 
[Swamy's - Pension Compilation ard Group Insurance Schemes] 

- 	 ----- 

- 	 I v 

I .  
1- 
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'disnhiSS from service' shall ordinarily be a disqualification for such 

emp1oyment.R ii, CCS (CCA) Rides. 
Forfeiture of past service.— A Government servant removed or 

dismissed from service shall forfeit his past service and shall not be entitled 
to pension/graumY. 

passionate allowance.— If the case of the Government servant 
Com who is removed or dismissed from service is deserving of special 

consideration, the  authoritY competent to remove or dismiss him from 

i ts ser
vice may sanction a compa5Sioflate allowance not exceeding two-thirds of 

pension or gratuity or both which would have been admissible to him if he 
had retired on compensation pension. The compassionate allowance 
sanctioned shall not be less thanRs. 1,275 per month— Rules 24 & 41, 

1 0 11 	çcs (Pension) Rules. 

	

. 	
in Al s/PSUs, etc. 	- 

[Swamy's__PeflS!on Compilation] 

Is 

I I 	If an employee is missing and his 'herèabcutS are not knowfl, his 
family can be paid the retirement benefits. For this purpose, the family 

I 
( should have lodged a complaint with the Police Station concerned and 
- obtained a report that the employee has not been traced after all efforts had 

been made. 
made within one year uuui 
commutation amount is exempt from income tax. 	- 	 I Benefits payable in The first instance —Salary due leave 

4. Encashflleflt of 'Earned Leave' .—The Government servant is 	 ericashment due and tle amount of GPF. i 

entitled to encaslunent of earned leave to his credit on the date of such 	- 	. After one year— (1) Death granity limited to the amount of 
absorption subject to a maximum of 300 days including the number of days 	 Retirement gratuity; (ii) Family Pension at normal rate from the dateof 
for which encashment was availed along with LTC. 

ri.DL I 

A ----  - 	 - 	 - -- - - 

1ø 

I,. I 

I. 
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FIR; and (iii) Accumulations from the Savings Fund under Group Insurance - 	- 	Scheme. 
 

• 	 Thtiomineesidependantssbou1d -furnish-an-Indemnity Bond that all 
payments shall be adjusted against the payment due to the employee in case 
h Ti eIce annears on the scene at a later date and makes a claim. 

- t 

	

-' ;.Aftdth is established or se 4)  Difference between 	 3 From a Central Government -Department to a Central 

. 	 death gratuity and retirement gratuity (ii) Insurance cover admissible under 	• 	Autonomous Body where pension scheme is in operatiou.—The 

I 	j  I 
	Government servant will have an option (a) to receive pro rats retirement 	• 

	

Group Insurance Scheme. (iii) Difference in family pension between normal 	 benefits or (b) continue to have the benefit of combined service under the 
and enhanced rates. 	 Govemment and in the Autonomous Body. The option should be exercised 

. I, • 	• 	- Jhe claimants should produce proper and indisputable proof of death or 	I • within six months. • If he elects the alternative (b) , the service rendered 

	

 - dead as laid down in Section 108 ofthe Indian Evidence Act. 	• 	 Autonomous Body. In the case of temporary Government seant, 
. -- - -- -------- - 	I 	--Decree-of the- Couthat -theemploy-ee.coucerned should-be presumed to e 	under Government wi]lbe allowedlo becountedwards pension-under-the -- 

0100. j 

	

It 	Subscriptions for one year and insurance premium alone for the next 	i 	pensionary benefits will accrue only when he is confirmed in the 
1 0 	 I 	six years will be recovered with interest from the amounts payable on 	 Autonomous Body. If he retires as a temporary employee from the

Autonomous Body, terminal benefits as are available under the Government account of Savings Fuid and Insurance Fund respectively under Group 

	

- 	Insurance Scheme. 	 will only be admissible to him. 	 - 	- 

	

4. When missing after committing fraud.—Benefits can be 	 From a Central Autonomous Body to a Central Government 	S 

	

sanctioned only on the employee being acquitted by the Couit, or after 	 Department.—The above procedure will apply.  
• 	conclusion of disciplinary proceedings. 	 - The Government/Autonomous Body will discharge its pension liability 

	

S. Applicable to pensioners.—Family pension can be sanctioned as 	 by paying in lumpsum the pro rats pensioniservice gratuity/terminal gratuity • 	r 	ner conditions stated above in th z case of missing pensioner alsoGlD 	and retirement gratuity for the service up to ;he date of absorption. 

	

----------------

-. 	

- (12), Rule - 54—Pension Rules, Pcras.fl .4 and 11.5 Group 1nsance 	 Lümputh amouñ àf proaia pehsibff ill be deermined with reference to - - -. 
Scheme. 	 - 	 • Commutation table laid down in CCS (Commutation of Pension) Rules. 

7. Permanent transfer to and from Central Autonomous! 	 A Central Government employee with Contributo 	ovident Fund r  
• 	

benefits on permanent absorption in an Autonomous Body will have the Statutory Bodies - Counting of past service for pension 
- 	 - option either to receive the CPF benefits which have accrued to him from r 	' 	[Swamy's - Pension Compilation] 	 W the Government and start his service afresh in that body or count service 

rendered in Government as qualifying service for pension in the body by 

	

,•' 	1. Scope.—This, subject deals with the benefit of counting past service 	• 	forgoing Government's share of •CPF Conbutions with interest, which will 

	

for retirement benefits in the case of employees (Permanent  or temporary) 	 be paid by the Government to the body concerned. The option should be 
- 	of the  following  categories initially going ondeputation and then getting 	 exercised within one year from the date of absorption, failing which he will 

permanently absorbed— 	 be deemed to have opted to receive the CPF benefits. 	 - 

J 	---------(i)*From aCentralGovernmeflt Departmenttoa Central Autonoñious - -- - . 4. From a Central Government Department to a Central 
Body. 	 I 	Autonomous Both where pension scheme is not in operation.—A 

• 	 (2) From a Central Autonomous Body. to a Central Government 	 permanent Central Government employee borne on pensionable 
Department. - 	 establishment on absorption in the Central Autonomous Body will be 

(3) From one Central Autonomous Body to another 	 eligible for pro ratá retirement benefits as given in Subject No. 6. A 

	

2. "Central Autonomous Body" means a body which is- financed 	
temporary employee will be paid the terminal gratuity admissible on the 
date of permanent absorption in the Autonomous Body. 1n the case of 

	

- wholly or substantially from cess or Central Government Grants. 	 temporary Central Government employee with CPF benefits, the amount of 

	

-- "Substantially" means that more than 50 per cent of the expenditure of the 	 his subscriptions and the Government's contribution together with interest 

	

Autonomous Body is met through cess or Central Governmenr Grants. It 	 thereon will be transferred to his new Provident Fund account with the 	-: - •--- • - - 	includes a-Central 5tsqtory B$y or a Cen. 	-. 	 • -. - 	 - - 	 - 	 • •-- 	 - 	 •. 	 • 	. 	-- . - - - ---consent ofthatbbd 	 - 	 - 	- - - 
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However, Public Undertakings; Nationalized Banks, RBI,SBI and its-- 
subsidiary banks, L1C, General Insurance Corporation of India and its four 
subsidiaries are not treated as "Central Autonomous Bathes" forthis 
purpose.  

I. 

-- 
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General standard for selection.— Required standard may be re-  
laxed, if persons for all the vacancies are not available and if such relaxation 
will not affect the performance by such candidate. r. 	' 

Application/examination fee.— Exempted for examinations con-  
ducted by tJPSC/SSC and the Institute of Secretariat Training and Manage- 
ment for filling the vacancies reserved for them in various Group 'C' posts.  

Special Concessions for Disabled Ex-Sei'-vicemen.— If the disability  
is attribäted to military service, he will be accorded Priority-I along with a ' 

retrenched employee for appointment to Groups 'C' and 'D' posts filled by  
direct recruitment. Up to two members, each of the families of defence service 

- personnel ..(widaw, .,son/dauglatertnear. relative., who 	agree.. to support the 
family) will be granted priority immediately after the disabled Ex-Service-  
men, i.e., Priority Il-A. Medical Certificate of Fitness granted by a Demobili- 
zation Medical Board of the Defence Services would be considered adequate  
for appointment to all posts. 

TA. to handicapped Ex-military personnel called for interview.- 
The concessions regarding grant of T.A. to SC/ST called for interview are 
also extended on the same scale. Procedure for drawal and payment will also 
be the same.—[GIOs below SR 132]. 	. 	 . 

7. Liaison Officers.— Officer appointed to look after the reservation 
matters of SC/ST would also be the L.O. for reservation matters relating to 
Ex-Servicemen and physically handicapped.—OM, dated 10-11-1994. 

Compassionate Appointments of Dependants . 	 . 

[Swamy's - Pension Compilation] 
Applicable to a dependent family member of.- 

a Government servant who dies in service (including death by 
suicide); 
is retired on medical grounds before attaining the age of 55 years 
(57 years in the case of Group 'D' officials); 
a member of the Armed Forces who- 
(i) dies in service; or (ii) killed in action; or (iii) is medically 
boarded out and unfit for civil employment. 

Service includes extension in service (but not re-employment). Service 
includes re-employment of Ex-Servicemen in civil post before the normal age 
of retirement. 

-. 	p'encfint 	iily 'men 6e Vrneais ()ouseb) soJdaii'b.er (iiiclud 
ing adopted son/adopted daughter) and (c) brother or sister in the case of 
unmarried Government servant/member of the Armed Forces at the time of 
his death in harness/retirement on medical grounds, as the case may be. 

In the case of a missing employee.—. Compassionate appointment can be 
considered after two years from the date of missing- 

28 	 . 	SWAMYS HANDBOOK-2004  

3. Recruitment procedure_Vacancies will be notified to the DG (R) 
and the Rajya and Zilla Sainik Boards, as also to Ex-Servicemefl Cell. Along 
with the application, the applicant has to submit an undertaking in the 
prescribed format that he had been duly from the 
Army Forces. 

4. Placement in the Roster—An Ex-Serviceman selected for appoint-
ment should be placed against the category to which he belongs. For example, 
if he belongs to SC he should be place4 against the point for SC. 

5. Reservation benefit only in the first civil employment.— Once an 
Ex.Serviceman'iS appointed to a civil post against a reserved vacancy, he. 
ceases to 'be an Ex-Serviceman, and hence not entitled to the benefit of reser-
vation for other posts subsequently. However, the benefit of age relaxation as 
prescribed for Ex-Servicemen is admissible to such re-employed persons 
for securing another employment in a higher grade or cadre in Groups 'C' 
and 'D'. 

6. Relaantions and concessions.- 

(1) Age.— (a) Three years over and above the period of service rendered 
in the Army, Navy and Air Force. Disabled Defence Service personnel eligi-
ble for appointment to Group 'C' posts filled through competition examina-
tion will be allowed 3 years' age relaxation (8 years in the case of SC/ST) For 
Group 'C'I'D' posts filled through Employment Exchange for such disabled 
personnel, the minimum age-limit is raised to 45 years (50 years in the case of 
SC/ST.) 

(b) For Group 'A'/'B' posts filled by direct reciuittnent by UFSC on All 
India Competitive Examination, five years relaxation is admissible for Ex-
Servicemen and Commissioned Officers including ECOs/SSCO5 with 5 
years' military service released on completion of assignment, on invalidment 
and due to physical disability attributable to military service. 

(ii) Educational Qualifications.— Ex-Servicemen with not less than 
three years' service in the Armed Forces is exempted from possession of the 
prescribed educational qualifications for Group 'D' posts. For Group 'C', 
minimum educational qualification may be relaxed at the discretion of the 
appointing authority, if such minimum qualification is Middle School Stand-
ard and the Ex-Servicemen has put in at least three years' service in the 
Army and is otherwise found suitable. A matriculate Ex-Serviceman with 
15 years' seiiceiui th7e Ariñd Fdiegwill bec'onsidered 'eligible forposts for 
t'hich graduation is prescribed, if work experience of technical or profes-
sional nature is not essential or if the appointing authority is satisfied that the 
Ex-Servicemen will perform the duties by undergoing on-the-job training for 
a short duration. 

Relaxation of educational qualification as above applies for promotion 
also. 

-  101--  - 
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the missing official is not 	aceab1e; 

	I  qualified within this peod as othe'ise his sejces are liable to be tem- .. 

jIFIR hs been filed and nated. 
ifhe had at least 	o years to rere; Widow appoted to a Group D' post will be exempted from the ' 
if he is not suspected to have committed &audljoined terrorist 	i prescribed educational qualifications, if the duties can be performed satis- • 	' 	. 

orgafl.iZatlofllgOfle abroad; factorily. I  
ifthe Competent Authority feels that the case is genuine; and Procedre. 	Conditions in the recruitment procedure, viz., clear- ' 

decision is to be taken at the level of Secretary. ance from Surplus' Cell, recruitment through SSC, Employment Exchange, 
Concession of compassionate appointment is admissible to one depen- etc., will be relaxed. Compassionate appointments are exempted from ban 

dant only. orders on filling up of vacant posts.  

EXCEPTIONS.— 
 (1) In exceptional circumstances, with the prior approval 6. Limitations.— Compassionate apointments can be made only up to 

of the Secretary of the Ministry/Department concerned, the appointment on 5% of'direct rE&iiitrnent vacar ies No compassionate appointment can be  
. 

J 
compassionate grounds may be considered even when there is an earning ' made if there is no vacancy. 
member in the family of the deceased. 7. Reservations.—Person selected for compassionate appointment to be 

(2) If the deceased was unmarried, one of the dependent brothers/ sisters adjusted in the recruitment roster against the appropriate category, i.e., . 	. 

will be eligible for consideration, on giving an undertaking that he!she will SC!ST/OBC!General category, depending upon the category to which he 
look after the other family members who were dependent on the deceased belongs. 
Government servant. 8. Procedure for appointment—Heads of Offices will make the pro- 

Posts to which appointment made.— Only in Group 'D' and Group posal and the Head of DepartmentlMinistry will decide the appointment. Pro- 
posal will be made in the prescribed form containing all particulars of the I 

Appointing Authority.— 
candidate and the specific relaxation required in age, qualifications, etc. The 
Head of Department/Ministry will take into account all the circumstances of " 

Ministry/Department 	... 	Joint Secretary in-charge of the the family, the benefits such as CGEIS payments, GPF/CPF, gratuity, etc., re- 
Administration or Secretary. ceived, the existence of any earning member in the family on the one hahd 

Attached and Subordinate 	... 	Heads of the Depents under 	. and on the other:size Of the family, ages of childrmi, esetial needs, liabili- . 

Offices 	 SR 2 (10). ties and the financial condition of the fani.ily. Financial benefits received need 

Department of Tele- Respective Circle Selection not necessarily be a ground for rejecting the proposal vis-a-vis other adverse 
factors 

i 
1 

commumcatiOfls 	 Committee. urging acceptance. 

Department of Posts 
9. Other Provisions.— 

-. (i) Widow in appointment after re-marriage—There is no bar against a .. 

4. Conditions .— 
Compassionate appo intment can  be made only against the direct widow appointed on compassionate grounds continuing in the appointment 

 after re-marriage. 
recruitment quota and 
Applicants should flilfil all eligibility conditions in Recruitment ' 	 (ii) Dependant of Group V deceased considered for Group 'C also.— 

The appointment of the family member of a deceased Group 'D' employee 
Rules. need not be restricted to a Group 'D' post. Such a member, if qualified can be 

5. RelaxationS. — appointed to a Group 'C' post also. 
(1) Age—Maximum age-limit may be relaxed wherever necessary, but 

in the minimum limit of 18 years. If the ward is No. .consideration for change in post.— Once the coxnpassionatt 
no relaximon is permissible 

the time 	death of the Government servant and if he appointment is made, request for a change in the post, on compassionate 
below 18 years of age at 	of 
a lone is available for employment, he should apply as soon as he attains 18 

grounds will not be entertained. The appointee will be treated like his col-  
leagues for career advancement in the normal course.— Appx. 2. 

I 

years. 
(ii) Qualifications.— For Group 'D' post and LDC, qualifications may No consideration if compassionate appOintment not provided within 	' 

three years.—Jf compassionate appointment to genuine and deserving cases is 
be temporarily relaxed by the Departments, subject to the condition that such 

be 	 to two years only. The appointee should get relaxation will 	permitted up 
not possible in the first year due to non-availability of rular vacancy, the  

llj~ 


